FAX D 0532-240140

CUSTOMS, EXCISE & bLRV]CL IAX A]’PLLLA ¥ TRIBUN
38,MG Marg Civil Lines,0d Red Bm!dmg,Alh!mbdd 211661
chlmml Br dncl; A]ldh'lh'l(l o

To
Appaiiand as per address intable below

Respondent as per address in table below

Final Order No, AK'FUU’FGIZ(}I’? E MDB] dated 19!0 1!2017

1 am directed to transmit herewith a certified copy ofOi (ie: p‘lsscci b\' lim T ribuml und f the
Central Excise and Satt Act, 1944 . Do

Application  Appeal — Name and Ad('l_.';'e.s'_s of Appellant -
CEAS2008 - QPR PAPERS PVT. LTD.
B -3 &4, INDUSTRIAL
. AREA SIKANDRABAD,
DIST-BULANDSHAHR, UP

Name and Addi_'_ess_of
Respondent

! -C.C.E. NOlDA
C-56/42, Sectox 6 Noid_a-
201307 ' o

Copy To
3Advocatelsy S Consullani{sh

Brfainnaduua Clmmbel of
Low .

111112, G.C. Complm, Naya
Bans, Sector-15, Opposite
Nirulas Hotel, Noida,

REGISTERED/AD

172017 L




ESTAT, "Allahabad S

ustoms Excise. LP. Estate, Dei]u

5 Director. Publication

_P\i Ltd 1512-33, Bhishm P;l umh Marg, Now Dethi-3

//
A.s:,il. Registrar




IN THE CUSTOMS, EXCL SERVICE T#
- TRIBUNA

REGIONALB

SR )

APPEAL'No.T
{Arising  ocut of (}rd{;l__'—_:i_i_lt—_"f__-}f 1)
20/09/2007 passed by Commi

{Appeals), Meerut-11)

For approval and signature:

=

Hon'ble Mr. Anil Choudhary,
and PR A
Hoen’ble Mr. Anil G. Shakkarwa

“Whether Press Repor
the Order for ':p;:igiiéatto

Whether their’
of Lhe 51‘de

M/s OTR Papers Pyvt. Lid.

Vs,

Shet Hrishkesh. Amicus C._;u"'__(?\_clvﬁcatc) S
shri Rajeev Ranjan, Joint:Commis ioner (AR),
CORAM;

Hon’ble Mr. Anil Ch(;i[(?h.:'lﬂ_r.y_,_"-
Hon’ble Mr. Anil G. S_h__:_i_!_dgarwa




of Serial No. 86(A) of the

cation. No,

appellant could




avail benefit only under;.d_ﬁg _:t-:nti
in a given financial year.an_d 1
financial  year. Acc-or_di_ngl.y;
amounting o }'{s.()z,]B.,Q._}_.Sf

in-Original, on LOllK(,&.I,ddi(.d

demand with interest and equa



Serial. No.80. The only

it -1he :SSI benelfits as

003 .5_\:3.:-'}1'}_0}‘1 is not the

factories with pulp umits

o.them or without them.

n assessee can claim the benefit under both the serial

in the:same financial year if an assessee meels the

g
J




cannol claim benefit under

the impugned order. The appellantwill be entitledto

benefits in accordance with law. We also_appreciate:

provided by Mr. Jrishikesh as A_'l_" icus Curie,to this Be

{Dicta_t(—:_d_ m Court}

-Sd/- .
{ANIL G. SHAKKARWAR])
viember (TECHNICAL)




Te:




